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{8} My educationsl qualification (= as under:

BA ~HISTORY (HONS.), PATNA UNIVERSITY

{iGive details of highest Schoal / University educaiion with full form of the cermificais/ diplem/ degnee coume)
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).
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Public
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Shri- Vinay Varma
D.K.Sikarpur, thana- Sikarpur, dist- West Chariparan

Annexture - |
A. Details of Bank Accounts Balance as on 31.03.2020
" Shobha
SI No. Name of the Bank Branch Alc No. Yinay yarme Shrivastava Vatsal Verma
(Self) (Wife) (Son)
1 |State Bank Of India Narkatiya Ganj 11421884875 465866.89
2 |Canara Bank Patliputra Colony 2518101004085 617147.89
3 |State Bank Of India Vidhan Sabha 35525651594 1702772.15
4 |State Bank Of India Anand Puri patna 10454354493 5310.19
5 |Allahabad Bank Patna Univercity 20245413782 672012.5
6 |State Bank Of India Narkatiya Ganj 35271671221 1000
7 |Canara Bank Patliputra Colony 2518101007903 2092855.42
& |State Bank Of India Anand Puri patna 32857170072 65422.50
Total Rs 2792097.12 672012.5 2158277.92
B. Details of Life Insurance Policy
’ Shobha
SI No. Particulars Policy No. V:na::yé;?]rma Shrivastava Vats::slt‘:*;rma
(Wife)
2 |Life Insurance Corporation of India 517956889 654501.00
4 |Life Insurance Corporation of India 517956890 531856.00
5 |Life Insurance Corperation of India 517326321 321048.00
6 |Life Insurance Corporation of India 596381109 251468.00
Total Rs 654501.00 531856.00 572516.00
\J'_'______-l
ety [TOTAL (A+B) | 3446598.12] 1203868.50]  2730793.92]




Shri- Vinay Varma

D.K.Sikarpur, thana- Sikarpur, dist- West Champaran

Annexture - Il

A. |Details of Loan from Life Insurance Corporation of India
Balance as on 31.03.2020
: Shobha
:l Particulars Policy No. ”'"?;::]""a Shrivastava “‘E{asl:;’“’a
: (Wife)
1 |Life Insurance Corporation of India 596381109 129905.00
2 |Life Insurance Corporation of India 517326321 222536.00
3 |Life Insurance Corporation of India 517956889 456740.00
4 |Life Insurance Corporation of India 517956850 478453.00
Total Rs 456740.00 478453.00 352441.00
B. |Details of car Loan
Balance as on 31.03.2020
Shobha
= Name of the Bank Nature of Alc No. yiaay Varma Shrivastava VAl yerma
No. Loan (Self) (Son)
(Wife)
1 |State Bank Of India,Vidhan Sabha |Car Loan 37526730651 £581554.00 NIL
2 |State Bank Of India'boring road Car Loan 37666681625 299097.00 NIL
3 |State Bank Of India 'Anand puri Housing Loan  |30881851080 498165.00 NIL
4 |Axis Bank Ltd 'Noida Housing Loan PHRO14201047741 994747.00 MIL
Total Rs 1179719.00 1293844.00 0
N Woy N . [TOTAL (A+B) ] 1636459.00] 1772297.00 352441.00




Shri- Vinay Varma
D.K.Sikarpur, thana- Sikarpur, dist- West Ct amparan

Annexture - lll

A. [P 4y faaror
Market Value
s , Ao (UFS Vatsal Verma
NG, Place Haam @@ B Vinay Varma (Self) (Son)
1 |[Fdad 135 0.114 35,000.00
2 |EdEd 185 9.31 700,000.00
3 |3 ReRE 121 367 1,500,000.00
4 g5 dal 185 2.51 1,500,000.00
Total Rs 735,000.00 3000000.00
B. |TR it yfyy faaro
Market Value
S| : &% (T : Vatsal Verma
e Place |deon H@mn B Vinay Varma (Self) (Son)
1 |81 & PRy 1244 20800 1,000,000.00 Nil
Total Rs 1,000,000.00 =
c. |3mardtg yae faavor
Market Value
sl : PELT] Vatsal Verma
No. Place T &1 H@I e Vinay Varma (Self) (Son)
1 |[Rsfegma 475 6400 8,000,000.00 Nil
| 2 |urefgE we 321-A 2000 10,500,000.00 Nil
3 |grefergEn ge 321-C 2000 6,000,000.00 Nil
| a4 |&1& @Ry 1244 2600 1,400,000.00 Nil
|
. Total Rs 25,900,000.00 |
\ - V—— " TOTAL (A+B+C)] ~ 27635000.00]  3000000.00]
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